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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 290 OF 2025

Hemant Singh Gonia & ors.

Applicant
Versus

State of Uttarakhand & ors.

Respondents

m Description of Documents
_ Compliance A ffidavit B iR
1 Annexure No. 1: Copy of the report dated
29.12.2025 gl T

Dated: ¢ January, 2026

Place: Dehradun

Mukesh Verma, Advocate

(Counsel for Respondent No. 2)

Chamber No. 50, Supreme Court of India,
New Delhi 110001

9810108098,

Email Id: mvermadv(@gmail.com
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BENCH, NEW DELHY
ORIGINAL APPLICATION NO. 290 OF 2025

Hemant Singh Gonia & ors.

Versus

State of Uttarakhand & ors.

Respondents

Compliance Affidavit

(On behalf of Member Secretary, Uttarakhand Pollution Control Board)

Affidavit of Dr. Parag Madhukar Dhakate,
aged about 48 years S/o Shri. M.B Dhakate
presently posted as Member Secretary,
Uttarakhand Pollution  Contro] Board,
Uttarakhand.

Deponent

1. That the deponent is presently posted as the Member Secretary and is duly
authorized to sign and file the instant affidavit and as he is well acquainted
with the facts and circumstances of the case.

2. That the above-mentioned matter was listed for hearing on 06.10.2025

wherein the Hon’ble Nationa] Green Tribunal

following directions:
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4. Written request Jor grant of two weeks time for filling of compliance
affidavit has been Jiled by Member Secretary, UKPCB which is allowed and
compliance affidavit may be filed accordingly within two weeks.

- That in compliance with the order dated 06.10.2025, it is humbly submitted
that the Regional Officer, UKPCB, Haldwanj vide report dated 29.12.2025,
submitted a updated statys to the Member Secretary, UKPCB. The said report
furnishes the following:

a) The Regional Office inspected hotels located near the Shipra River at
Bhawali and Kaichidham and recommended issuance of show-cause
notices under the Water and Air Acts against three hotels, pursuant to
which show-cause notices were issued by the Board vide letter dated
04.10.2025. Further, vide letter dated 18. 12.2025, the Regional Officer,
UKPCB, Haldwani recommended closure orders against M/s Green
Field Resort and M/s Hote] Arsh International, both at Bhawali and
imposition of environmental compensation on M/s Traveller Inn,
Bhawali.

b) Further, in pursuance of the letter dated 18.11.2025 issued by the Sub-
Divisional Magistrate, Shri Kainchi Dham, a joint inspection of
hotels/restaurants in the Shyi Kainchi Dham area was conducted on
19.11.2025, and accordingly, vide letter dated 06| 2.2025,
recommendations for issuance of show-cause notices under the Water
and Air Acts against M/s Kesari Restaurant, M/s Kunwar Mishthan &
Restaurant and Talla Niglat,, were recommended to the Board.

¢) A show-cause notice was issued to the Executive Engineer,

J’/"l
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Uttarakhand Peyjal Nigam, Bhimtal, by the Board vide lefttldefud
04.10.2025, however, no reply has been received till date e
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d) That a show-cause notice was issued to the District Panchayat Raj
Officer, Nainital, by the Board vide letter dated 04. 10.2025, however,

no reply has been received til] date.

In this connection, a copy of the report dated 29.12.2025 is being filed and

marked as Annexure no. 1 to this affidavit,

4. That the Uttarakhand Pollution Control Board is currently scrutinizing the
reports received from Regional Officer, Haldwani and necessary action will
be taken in accordance with law,

5. That the deponent is a responsible government servant having the highest
regard for the Hon’ble Tribunal and orders passed by them. The deponent has
always made his sincerest efforts to carry out the orders passed by this Hon’ble

Tribunal in its letter and spirit and shall continue to do s0 in response.

Dr. Parag Madhukar Dhakate
Member Secretary
Jttarakhand Pollution Control Board

Verified at Dehradun on the QL day of January 2026, that the contents

Verification:-

of the accompanying response affidavit are true and correct to the best of m y

knowledge and belief based on the official record and nothing is false and no

material has been concealed therein.
Deponent

Dr. Parag Madhukar Dhakatc
Member Secretary
2n R Dated: Uttarakhand Pollution Control Board
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